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MR. CHAIRMAN: The ques-

tion 1s:

“That the Bill, as amended, be
passed.

The Motion was adopted.

16.05 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
O PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBATAH) ¢
With some of (nur friends in the-
opposition, we had a  discussion
with regard to the sitting of ‘the
House "to-day and tomorrow. They
have made a suggestion, and Go-
vernment has agreed that we can
§it upta 7 p.m. to-dav. Tomorrow
we will forgo the lunch hour and by
7.15 p.m. we will complete all the
processes of the Bill. That is the
agreement which has been arrived at.

MR. CHAIRMAN : What
about the Half-an-Hour dlSCU.SS.IDH
to-day?

SHRI P. VENTKATASUBBAIAH:
Postponed.

MR. CHAIRMAN : Is it the
pleasure of the House that the Half-
an-Hour discussion for to-day -be

postponed ?

SEVERAL HON. ME\{BERS
Yes.

MR. CHAIRMAN : To-day
we will sit upto 7 o’clock. Tomorrow
there will be no lunch hour.
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THE MINISTER OF PAR-
LIAMENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH) :

", The entire thing will be completed
tomorrow by 7 p.m.

6.06 hrs.

_DISAPPROVAL OF ESSENTIAT

SERVICES MAINTENANCE OR-

DINANCE
and

— ESSENTIAL SERVICES MAIN-

TENANCE, BILL-—Contd.

MR. CHAIRMAN : Now we
take up items No. g and r1o. Shri
Somnath Chatterjee.

SHRT SOMNATH CHATTER-
JEE (Jadavpur): I beg to move:

“Fhat this House disapproves on
the Essential Services Maintenance
Ordinance, 1981 (Ordinance No. 10
of 1981) promulgated by tha Presi-
dent on the 26th July, 198:1.”

I move this Resolution not only of
my behalf but on behalf, I take it,
of all the other hon. Members who

r—— L4 & - -
have given similar notices but on

. behalf of the entire working class
in this country, against the ruthless
and treacherous monstrosity engi-
neered and imposed by an authori-
tanan regime, to which the rule of

law and democratic rights are ana-
thema.

This Ordinance and the Bill
which secks to replace it, have been,
and are the biggest on slaughts against
the working class and the common
people of this country, and are noth-
Ing short of a declaration of jehad
« 2against the working people. But I
can assure the Government and its
allies that now that the battle lines
El‘ti‘l drz.t'.vn, the workjng dgss will

ght tl.ls' obnoxious and pernicious
Mmeasure in the factories and offices.

Government has thrown a challenge
to the working class, and we accept
it because in it we see the beginning
of the end of the dictatorial regime
in this country. The people of West
Bengal, the people of Kerala and to-
day the people of Tripura have cx-
pressed their hatred and their total
opposition to this Bill and the mea-
sure; and we are very happy to know
that the working people and the
common people of Maharashtra also
have decided to go on a strike. These
are the indications of the people’s
mood. which this Government should
take notc of.

This Ordinance not onlv intro”
duces a draconian measure, but
it makes .a mockery.of the whope
parliamentary set-up  in this
country. Only three wecks before
this House was to sit, this black and

. lawless ordinance was promulgated,

circumventing the Parliament in
a midnight swoop on the working
class of this country. To govern
by an ordinance of this nature Is
nothing short of a calculated dis-
regard of the basic and fundamental
norms of parliamentary system of
Government. So far as the Consti-
tution is concerned, you are awarc
that it provides for the promulga-
tion of an Ordinance when imme-
diate action is necessary. We would
like to know what action was ime
mediately necessary that our Rash-
trapatiji had to be troubled in the
midnight to sign on this Ordinance?
This Ordinance really comes into
effect not only on the signing of the
Ordinance but when an order is
passed banning strikes in certain
essential services. We do not know
of any order that has been passed
under clause 3 or section 3 of the
Ordinance. Therefore, what imme-
diate action was necessary?

This was not a measure to confer
any right on the ordinary people
of this country not giving them
dearness allowance which is due to
them. Was it to meet any external



